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CENTRAL AD}'IINISTRATIVE TRIBUNAL
PRINCIPAL tsENCH

NEU DELHI

o-A- NO.298912A(J?.

Tl'ris the 18th day of Novembar, 2OOZ-

HON,BLE SHRI JUSTICE V.S.AOGARWAL, CHAIR]'IAN

HON'BLE SHRr V.K.I'IAJOTRA' itEt'IBER (A)

$hri GoPi Safaiwala'
Sl'o Rishal
R./o tJZ*441, Nangal raya "
New Del hi -1l^0046
( Bv Ms-JYoti Singh' Advocate

-. -Applicant-

*versu$*

Union of India through
SecretarY, Ministry of Defence"
South Block, New Delhi -

Deputy Chief Administrative Officer(P),
office of the Js(Training) and
CAO, C*II" Hutments,
DllQPO. New Delhi-l]^ooL1

IIr
2,.

Respondents

O-B-g-E*B-(oBEL)

Hon'blc Shrl Juatlcc v.S-Aggerrel, Chelrnan :

The learned counsel for applicant states that in

the first instance, applicant would prefer a departmental

appealandifnecessarythereafter"applicantmaytake

recoursetothelegalprocess.Inthatviewofthe
matter, the learned counsel does ncrt press the prescnt

appl ication .

2- Accordingly, without expressing any opinion on

the merits of the matter, wG disniss the present

application as withdrawn with liberty to file a proper

application in case need arises'
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Chelruln


